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APPENDIX-12 

IN THE COURT OF CHIEF JUDICIAL MAGISTRATE, SONITPUR 

TEZPUR 

 
Present:- Sri Nabajit Bhatta. AJS. MA, LL.B.  

Chief Judicial Magistrate,  
Sonitpur, Tezpur  

 
 

[Date of the Judgment] 
21.01.2023 

 
[G.R Case No-66 of 2015] 

 
 

(FIR NO-14/2015 DATED-09.01.2015/EXTORTION/KIDNAPPING OR ABDUCTING 
WITH INTENT SECRETLY AND WRONGFULLY TO CONFINE PERSON CASE AND 

DHEKIAJULI POLICE STATION) 

COMPLAINANT : 

STATE OF ASSAM 

OR 

Sri Binoy Krishna Paul, 

S/O:- Late Monmohan Paul, 

R/O:- Ward No-5 Dhekiajuli, 

P/S:- Dhekiajuli,  

Dist:- Sonitpur, Assam  

REPRESENTED BY 
Mr. Nalini Kanta Mishra, Ld. Addl. P.P 

Smt. Karabi Das, Asst. P.P. 

 

ACCUSED PERSONS 

1. Sri Rupam Jyoti Nath,   
S/O:- Late Deben Nath,   
R/O:- Katonigaon Thelamara, 

P/S:- Thelamara,   

Dist:- Sonitpur, Assam 
 
2. Sri Sidheswar Sonowal  
S/O:- Late Tileswar Sonowal,   
R/O:- Baligaon, 

P/S:- Dhemaji,   

Dist:- Dhemaji, Assam 
 
3. Smt. Runjun Devi 
W/O:- Sri Sidheswar Sonowal,   
R/O:- Baligaon, 
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P/S:- Dhemaji,   

Dist:- Dhemaji, Assam  
 
4. Smt. Boon Borah  
W/O:- Late Partha Pratim Borah,   
R/O:- Beseria, 

P/S:- Tezpur,   

Dist:- Sonitpur, Assam 

REPRESENTED BY 
Mr. Dipu Moni Das, Ld. Counsel 

Mr. Paramjit Singh Sethi, Ld. Counsel 
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APPENDIX-13 

Date of Offence 
 

07.01.2015  

Date of FIR 
 

09.01.2015  

Date of Charge Sheet 
 

28.03.2015 

Date of Framing of Charge 
 

08.03.2018 

Date of commencement of evidence 
 

22.06.2018 

Date on which judgment is reserved 
 

09-01-2023 

Date of Judgment 
 

21.01.20223 

Date of the Sentencing Order, if any 
 

NIL  

 

ACCUSED DETAILS: 

Rank of 
the 

Accuse
d 

Name of 
the 

accused 

Date of 
Arrest 

Date of 
Release 
on Bail 

Offences 
charged 

with 

Whether 
acquitted 

or 
convicted 

Sentenced 
Imposed 

Period of 
Detention 
undergone 

during 
Trial for 

purpose of 
Sec. 428 
Cr.P.C.  

 
 

A-1 
 

Sri Rupam  
Jyoti Nath 

10.01.2015 16.02.2015 

Sec-
384/365/34 
of IPC 

Acquitted NIL 37 Days 

A-2 Sri 
Sidheswar 
Sonowal 

10.01.2015 16.02.2015 

Sec-
384/365/34 
of IPC 

Acquitted NIL 37 Days 

A-3 Smt. 
Runjun 
Devi  

10.01.2015 16.02.2015 

Sec-
384/365/34 
of IPC 

Acquitted NIL 37 Days 

A-4 
Smt. Boon  
Borah 

10.01.2015 16.02.2015 

Sec-
384/365/34 
of IPC 

Acquitted NIL  37 Days  
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IN THE COURT OF CHIEF JUDICIAL MAGISTRATE, SONITPUR:: 

TEZPUR 

 
G. R. Case No-66 of 2015 

 
 

State of Assam     
 –Vs–  
1. Sri Rupam Jyoti Nath 
2. Sri Sidheswar Sonowal 
3. Smt. Runjun Devi 
4. Smt. Boon Borah        ….…...Accused Persons  
 
 
U/S-384/365/34 of Indian Penal Code 

 
 
Present:       Sri Nabajit Bhatta AJS. MA, LL.B.  

Chief Judicial Magistrate, Sonitpur at Tezpur  

 

21th day of January, 2023 
 
Mr. N. K. Mishra, Addl. P.P                    ……………………… Advocate for the State  

Mr. P. Sethi & Anr, Ld. Counsels        …………………… Advocate for the Accused  

 

Date of Hearing   : 22.06.2018, 22.02.2022 & 31.03.2022    

Date of Argument   : 26-12-2022 & 09-01-2023  

Date of Judgment   : 21.01.2023  

 

J U D G M E N T 

1. Prosecution story in brief is as follows that on 09.01.2015 the informant Sri 

Binoy Krishna Paul lodged an FIR before the O/C of Dhekiajuli Police Station 

to the effect that on 07.01.2015 he went to Guwahati for his medical 

treatment wherein he was treated at Maligaon Nursing Home and after that 

he again went to Bhangaghar for his further treatment. It is also stated that 

at Lachitnagar one lady and an unknown man had forcibly taken him in a 

house after throwing white coloured powder on his face and had wrongfully 
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confined him there. Thereafter, another lady and another man entered into 

the said house and ordered him to outrage the modesty of one of the 

woman. It is also stated that they further threatened him that if he did not 

comply as stated, he would have to face dire consequences. It is further 

stated that the said person introduced himself to be a CID Inspector started 

to capture his naked pictures with one woman and told him that he had 

taken Rs.4,00,000/- from the said women. But he had never borrowed any 

money from any person as stated by them. It is stated that on 08.01.2015 

the said persons also demanded one lakh rupees from him and told him to 

pay said amount near Dhekiajuli Life Insurance Company and threatened 

him to file a rape case against him by showing the said naked picture. It is 

stated that the said persons also snatched away Rs.7000/- from him and 

demanded to give his ATM card to them. Hence, the prosecution case. 

2. The instant case was registered under section-384/420/34 of Indian Penal 

Code and police investigated the same. After completion of the investigation 

police submitted the charge-sheet against the accused persons, namely, Sri 

Rupam Jyoti Nath, Sri Sidheswar Sonowal, Smt. Runjun Devi and Smt. Boon 

Borah under section-384/420/34 of Indian Penal Code.   

3. That Ld. Judicial Magistrate First Class in office took cognizance of the 

offence against the accused persons. On appearance of accused persons 

copies of relevant documents were furnished to the accused persons and the 

charge under section-384/365/34 of Indian Penal Code was framed against 

the accused persons by Ld. Judicial Magistrate First Class, Sonitpur, Tezpur 

and the said charge was read over and explained to the accused persons to 

which them pleaded not guilty and claimed to be tried. 

4. Prosecution in order to prove the case has examined as many as three (03) 

numbers of witnesses i.e. the informant and investigating officer in support 

of the case. Defence plea was total denial. Defence has adduced no 

evidence. Statement of accused persons has been recorded under section-

313 of Cr. P.C. 
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5. POINTS FOR DETERMINATION:- 

(i.) Whether the accused persons on 07.01.2015 at Lachit Nagar in 

furtherance of their common intention committed extortion by 

putting the informant Binoy Krishna Paul in fear of injury thereby 

dishonestly inducing him to deliver to Rs.4,00,000/- and thereby 

committed an offence punishable under section-384/34 of Indian 

Penal Code?  

(ii.) Whether the accused persons on the same date and at same 

place in furtherance of their common intention abducted the 

informant with intent to cause him to be secretly and wrongfully 

confined and thereby committed an offence punishable under 

section-365/34 of Indian Penal Code?  

6. Heard argument from the Ld. Advocates of the both sides. On perusal of the 

evidence on record and case diary the very findings are as follows. 

DISCUSSION, DECISION AND REASONS THEREOF 

7. The prosecution opening the account of examining the witness, namely, Sri 

Rocky Das as PW-1. The PW-1 has stated in his evidence-in-chief that he 

knows the informant and he was the Head Master of School wherein he was 

working. He stated that the incident took place on 07.01.2015 and on the 

date of incident, the informant went to Guwahati and in the evening hour at 

about 8 PM, the wife of complainant had informed him over phone that she 

has not communicated with the phone of her husband. Thereafter, he called 

the informant and the informant informed him that a big incident had taken 

place with him. On being asked the informant told him that he will describe 

the same at his house. He also stated that in the next day when he went to 

the house of informant to know about the incident then the informant told 

him that when he was sitting on a City Bus, then one unknown lady came to 

him and sit there and then thrown white coloured powder on his face and 

due to that the informant was not feeling well. Then one unknown person 

came to him and told him that “as he (Informant) is not physically well, he 
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will take him to hospital”. Thereafter, the informant went with the said 

unknown person and then the said person kept confined him in a room. He 

further stated that the said person called two other persons over phone and 

the said person told him to put his signature on a certain document wherein 

it was written that the informant borrowed Rs.4,00,000/- from the said 

person and if the informant did not put his signature then they will show the 

photographs captured with a woman to his family members. The 

complainant further informed him that on the next day he went to the police 

station to lodge an ejahar and during the said period, again money was 

demanded from him over phone. Thereafter, the said persons told the 

informant that at around 2 PM they came to him to receive the remaining 

amount. Thereafter, he informed the matter to police and police in a planned 

manner went near Choteswari Hotel in a civil dress and called the persons 

who called the informant and when they appeared, police caught them in red 

handed.  

8. In cross-examination, PW-1 has stated that he heard from the informant 

whatever he has stated before the court. He also stated that he has not 

given his statement before the police in connection with this case. He also 

stated that first they went to police station on 08.01.2015. He further stated 

that he put his signature on the seizure list at police station. He stated that 

he could not say about the seized mobile phone and its model number. He 

further stated that the informant did not know the accused persons prior to 

this incident. He also stated that he has no personal knowledge about the 

alleged incident. 

9. PW-2, Sri Bijoy Krishna Paul being the informant of this case has stated in his 

evidence-in-chief that he knows the accused persons of this case. He also 

stated that on 07.01.2015, he went to Guwahati for his medical check up and 

after visiting the clinic of Doctor he was going towards Ganeshguri by city 

bus and then all the accused persons came to him and thrown white 

coloured powder on his face due to that he become unconscious. Thereafter, 
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at Lachit Nagar all the accused persons got him down from the bus with an 

assurance that they will take him to hospital but they shifted him in a flat. He 

further stated that thereafter, accused persons gave him food but he 

declined to take food. Thereafter, three persons went to the said room 

where I was kept and accused persons claimed that one DSP came there and 

shown one I- Card to me. He also stated that thereafter, accused persons 

demanded Rs. 4 lakh from him and they make him naked by removing his 

clothes. He stated that accused persons shown him dragger and asked him 

to put his signature on certain documents. Thereafter, accused Runjun Devi 

came to him by removing her clothes and threatened him to sit upon her. He 

further stated that then he declined to accept the demand of the accused 

Runjun Devi. He also stated that thereafter, the accused persons, namely, 

Runjun Devi and Bun Borah forcibly sit with him and took photographs with 

him with an intention that they will hand over the photos to his family 

members. He stated that accused persons demanded his ATM Card and 

mobile phone. He further stated that he called his nephew who is an 

advocate of Gauhati High Court and then accused persons forcefully thrown 

away his mobile phone and snatched away Rs.7 thousand from his pocket. 

Thereafter, accused persons allowed him to go at 6 PM. Thereafter, he 

returned to Dhekiajuli and lodged ejahar against the accused persons.  

10. In cross-examination, PW-2 has stated that incident took place in a city bus 

at about 1 PM and there were other passengers in the city bus. He further 

stated that accused Bun Borah thrown powder on his face. He did not raise 

any hue and cry when he was taken from the city bus. He lodged ejahar 

after two days of incident. He did not inform the incident to any police 

station of Guwahati. He further admitted that there was an affidavit executed 

by him in the year 2018 affirming that he lodged ejahar due to 

misunderstanding. He also put signature on the affidavit.  

11. PW-3, Sri Ranjit Saikia being the Investigating Officer of this case has stated 

in his evidence-in-chief that on 09.01.2015, he was posted at Dhekiajuli PS 
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as SI and on that day O/C of Dhekiajuli PS received an ejahar lodged by one 

Binoy Krisha Paul and accordingly, on received of the same, the O/C of 

Dhekiajuli PS registered as Dhekiajuli PS Case No-14/2015, under section-

384/420/34 of IPC vide GDE No-231, dated-09.01.2015. Thereafter, O/C of 

Dhekiajuli P.S. endorsed him to investigate the case and accordingly he 

started his investigation by visiting the place of occurrence and prepared 

sketch map. He identified the sketch map prepared by him as P. Ext-4 

wherein he put his signature as P. Ext-4(1). He also stated that as per GD 

entry he recorded the statement of informant. He further stated that as per 

the information given by the complainant the accused persons came to a 

hotel called Sapteswari to received money from the informant and they were 

caught in red hand by him. He stated that he seized one ID Card (Xerox) in 

the name of Siddheswar Sonowal, Inspector of Police, CID, Assam; one order 

copy of Addl. Director General of Police, CID, Assam vide M/No-CID 

(R)/Deploy-8/99/07/Pt-I/15, dated-03.01.2015 duly signed by SSP, CID, 

Assam; two nos. of stamp paper vide No-124 and 125, dated-26/12/2014; 

one blank paper signed by Sri Binoy Paul; one Samsung Galaxy mobile with 

sim card No-8876902034 with memory card; one hand watch (Sonata) 

golden color; Cash Rs.1630/- with one SBI ATM Card; 3 nos. ring (gold) from 

the possession of accused Siddheswar Sonowal vide MR No-242/15. He 

identified the seizure list as P. Ext-2 wherein he put his signature as P. Ext-

2(3). He further stated that he also seized one Gionee mobile (model G3) 

white colour with sim cards no-9706684306 and 9435774627; One Samsung 

mobile (model GT-E 12827) white colour with one sim card; one wrist watch 

(Sonata) golden colour; Cash Rs. 915/-; one driving license in the name of 

Rupam Jyoti Nath; one motor cycle; 2 nos. ATM (SBI) Card (one damaged); 

one money purse with 2 ring (gold) from the possession of accused Rupam 

Jyoti Nath vide MR No-243/15. He also identified the seizure list as P. Ext-6 

wherein he put his signature as P. Ext-6(1). He further stated that he also 

seized one Samsung mobile (colour white + silver) with sim card no. 
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9577561582 from of accused Runjun Devi vide MR No-244/15. He identified 

the seizure list as P. Ext-1 wherein he put his signature as P. Ext-1(3). 

Thereafter, he apprehended the accused persons and forwarded them before 

the Hon’ble Court. He also stated that on conclusion of his investigation, he 

submitted charge sheet against the accused persons u/s-384/420/34 of IPC. 

He identified the charge sheet as P. Ext-5 wherein he put his signature as P. 

Ext-5(1).  

12. In cross-examination, PW-3 has stated that he only seized Rs.915/- and 

Rs.1630/- from two different persons and except that he did not seize any 

money. He stated that mobile phones, ATM Cards, watch, gold chain and 

driving license are generally possessed by any person now-a-days. He further 

stated that the mobile phones were not sent to the FSL. He also stated that 

the seizure lists were not made seen by the Hon’ble Court. He stated that he 

has not seen the seized articles before the court. He further stated that he 

failed to take statements of any person reside surrounding the place of 

incident as nobody came forward to give their statements. He also stated 

that the place of the incident is a busy place of Dhekiajuli Town and no 

independent witness had been examined in this case during the investigation 

by him. He stated that he did not visit Guwahati along with complainant to 

create a crime scene for ascertaining the truthfulness of allegation. 

13. I have minutely perused the evidence on record including cross-examination 

of witness. In this case, the prosecution side has examined as many as three 

numbers of witnesses including informant and investigating officer of this 

case. In this case, PW-2 is informant of this case, PW-1 is the independent 

witness and PW-3 is the official witness i.e. Investigating Officer.  

14. In this case the PW-1 has deposed that the informant told him that when he 

was sitting on a City Bus, then one unknown lady came to him and sit there 

and then thrown white coloured powder on his face and due to that the 

informant was not feeling well. Then one unknown person came to him and 

told him that as he was not physically well, so, he will take him to hospital. 
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Thereafter, the informant went with the said unknown person and then the 

said person kept confined him in a room. Thereafter, the said person called 

two other persons over phone and the said person told him to put his 

signature on a certain document wherein it was written that the informant 

borrowed Rs.4,00,000/- from the said person and if the informant did not put 

his signature then they will show the photographs captured with a woman to 

his family members. He also stated that he has no money as demanded. On 

the next day they went to the police station to lodge an ejahar and during 

the said period, again money was demanded from him over phone. 

Thereafter, the said persons told the informant that at around 2 PM they 

came to him to receive the remaining amount. Thereafter, he informed the 

matter to police and police in a planned manner went near Choteswari Hotel 

in a civil dress and called the persons who called the informant and when 

they appeared, police caught them in red handed. He stated that police 

seized two numbers of mobile phones, one agreement and one identity card 

from the said persons and those items had not seen before the court. In 

cross-examination the PW-2 has deposed that he heard from the informant 

whatever he has stated before the court. He also stated that he has not 

given his statement before the police in connection with this case. He also 

stated that he has no personal knowledge about the alleged incident. The 

PW-1 is only hearsay witness. He has deposed only which was heard from 

the PW-1.  

15. The PW-2 the victim has deposed that that on 07.01.2015, he went to 

Guwahati for his medical check up and after visiting the clinic of Doctor, he 

was going towards Ganeshguri by city bus and then all the accused persons 

came to him and thrown white coloured powder on his face due to that he 

become unconscious. Thereafter, at Lachit Nagar all the accused persons got 

him down from the bus with an assurance that they will take him to hospital 

but they shifted him in a flat. Thereafter, three persons went to the said 

room where he was kept and accused persons claimed that one DSP came 
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there and shown one Identity- Card to him. They further demanded Rs. 4 

lakh from him and they make him naked by removing his clothes. The 

accused persons shown him dragger and asked him to put his signature on 

certain documents. Thereafter, the accused persons, namely, Runjun Devi 

and Bun Borah forcibly sit with him and took photographs with him with an 

intention that they will hand over the photos to his family members. The 

accused persons demanded his ATM Card and mobile phone. After that they 

forcefully snatched away his mobile phone and thrown it. He further stated 

that he called his nephew who is an advocate of Gauhati High Court and 

then accused persons forcefully thrown away his mobile phone and snatched 

away Rs.7 thousand from his pocket. Thereafter, accused persons allowed 

him to go at 6 PM. Thereafter, he returned to Dhekiajuli and lodged ejahar 

against the accused persons 

16. In cross-examination the PW-2 has stated that the accused persons were 

unknown to him before the incident. He also stated that incident took place 

in a city bus at about 1 PM and there were other passengers in the city bus. 

Accused Bun Borah threw powder on his face. He did not raise any hue and 

cry when he was taken from the city bus. He lodged ejahar after two days of 

incident. He did not inform the incident to any police station of Guwahati. 

After lodging the FIR he came to know that the accused persons are 

inhabitants of Dhekiajuli. He further stated that there was an affidavit 

executed by him in the year 2018 affirming that he lodged ejahar due to 

misunderstanding.  

17.  The PW-3(I.O) in cross-examination has stated that the seized mobile 

phones were not sent to the FSL. The seizure lists were not made seen by 

the Hon’ble Court. He stated that he has not seen the seized articles before 

the court. He failed to take statements of any person reside surrounding the 

place of incident as nobody came forward to give their statements. That the 

place of the incident is a busy place of Dhekiajuli Town and no independent 

witness had been examined in this case during the investigation by him. The 
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I.O. has further admitted that he did not visit Guwahati along with 

complainant to create a crime scene for ascertaining the truthfulness of 

allegation. 

18.  In the evidence the victim PW-2 has deposed that accused persons namely 

Runjun Devi and Bun Borah forcibly sit with him and took photographs with 

him with an intention that they will hand over the photos to his family 

members but the I.O. did not send the seized mobile (vide MR No-244/15) of 

the accused Runjun Devi to the FSL. Further remaining mobile handsets 

seized by the I.O. were also not sent before the FSL for examination. The 

PW-2 had further stated that he called his nephew who is an advocate of 

Gauhati High Court but the I.O. did not record his statement. Further the 

I.O. did not visit the place of occurrence at Guwahati during investigation. 

From perusal of the Sketch Map (P. Ext-4) it reveals that the I.O. prepared 

the sketch map showing only Choteswari Hotel at Dhekiajuli as place of 

occurrence. Further the I.O. did not visit Guwahati along with complainant to 

create a crime scene for ascertaining the truthfulness of allegation. The 

seized articles were not produced before the court at the time of trial.  

19. On perusal of the case record and after going through the evidences 

adduced by the prosecution side, it is seen that only the evidence of PW-1 

and PW-2 support the prosecution side. But no other independent witness 

had been examined by prosecution. So, no other witness has affirmatively 

supports the prosecution case. That the PW-1 is the informant and PW-2 

being colleague of the PW-1 both are interested witness. Further, it is also 

seen that there are so many contradictions in the F.I.R. lodged by the 

complainant and the statement given the PW-1 & PW-2. Hence, the 

testimonies of PW-1 and PW-2, devoid of any corroboration from any corner, 

lacks credibility in this aspect and hence does not support the prosecution 

case. Further the complainant has admitted that there was an affidavit 

executed by him in the year 2018 affirming that he lodged ejahar due to 

misunderstanding. So, from the evidence of the witnesses of the prosecution 
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I have not found sufficient incriminating materials against the accused 

persons. 

20. Hence, considering all above discussions it appears that the prosecution has 

not proved the case against the accused persons beyond reasonable doubt. 

Thus keeping view of what has been discussed above this court has no least 

hesitation that the prosecution has failed miserably to establish the guilt of 

the accused persons under section-384/365/34 of Indian Penal Code. Hence, 

the accused persons, namely, Sri Rupam Jyoti Nath, Sri Sidheswar Sonowal, 

Smt. Runjun Devi and Smt. Boon Borah are not found guilty.  

        ORDER 

         Accused persons, namely, Sri Rupam Jyoti Nath, Sri Sidheswar 

Sonowal, Smt. Runjun Devi and Smt. Boon Borah are acquitted from the 

Charge under section-384/365/34 of the Indian Penal Code and set at liberty 

forthwith.     

         Bail-bonds of the accused persons are extended for six months in view 

of section-437A of Cr PC.  

         Judgment is prepared and pronounced in open court. Given under my 

hand & seal of this court on this 21th day of January, 2023 at Tezpur.   

 
 
 

 (Sri Nabajit Bhatta) 
               Chief Judicial Magistrate, 

                       Sonitpur: Tezpur 
  
        Dictated and Corrected by me  

 
   
    Chief Judicial Magistrate, 

                     Sonitpur: Tezpur 
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APPENDIX -14 

 

LIST OF PROSECUTION/DEFENCE/COURT WITNESSES 

A. Prosecution: 

RANK NAME NATURE OF EVIDENCE (EYE WITNESS, POLICE 
WITNESS, EXPERT WITNESS, MEDICAL WITNESS, 

PANCH WITNESS, OTHER WITNESS)  

PW-1 Sri Rocky Das OTHER WITNESS 

PW-2 Sri Bijoy Krishna Paul INFORMANT  

PW-3 Sri Ranjit Saikia  POLICE WITNESS  

B. Defence Witnesses, if any: 

RANK NAME NATURE OF EVIDENCE (EYE WITNESS, POLICE 
WITNESS, EXPERT WITNESS, MEDICAL WITNESS, 

PANCH WITNESS, OTHER WITNESS) 

NIL NIL NIL 

 

C. Court Witnesses, if any: 

RANK NAME NATURE OF EVIDENCE (EYE WITNESS, POLICE 
WITNESS, EXPERT WITNESS, MEDICAL WITNESS, 

PANCH WITNESS, OTHER WITNESS) 

NIL NIL NIL 

 

LIST OF PROSECUTION/DEFENCE/COURT EXHIBITS 

A. Prosecution: 

Sr. No. Exhibit Number Description 

 Ext-1/PW-1  Seizure list of one Samsung mobile (white and 
silver), SIM card 

 Ext-1(1) Signature of PW-1 

 Ext-1(2) Signature of PW-2 

 Ext-1(3) Signature of PW-3 

 Ext-2/PW-1 Seizure list of one Identity Card in the name of 
one Sidheswar Sonowal, 02 nos. of stamp paper, 
one Samsung, one watch, two nos. gold ring etc. 

 Ext-2(1) Signature of PW-1 

 Ext-2(2) Signature of PW-2 

 Ext-2(3) Signature of PW-3 

 Ext-3/PW-2 FIR 

 Ext-3(1) Signature of PW-2 

 Ext-4/PW-3 Sketch Map 

 Ext-4(1) Signature of PW-3 

 Ext-5/PW-3 Charge Sheet 
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 Ext-5(1)  Signature of PW-3 

 Ext-6/PW-3 Seizure List of two nos. Mobile Handsets, Watch, 
One Motor cycle, two nos. of ATMs, one money 

purse with two ring gold. 

 Ext-6(1) Signature of PW-3 

B. Defence: 

Sr. No. Exhibit Number Description 

1 D. Ext-1/PW-2 Copy of agreement (proved in original) 
executed between him and accused persons 
for withdrawing the cases pending against 

them 

2 D.Ext-1(1), (2) & (3) Signatures of PW-2 

D. Court Exhibits: 

Sr. No. Exhibit Number Description 

NIL NIL NIL 

E. Material Objects: 

Sr. No. Exhibit Number Description 

1 Material Ext-A  Stamp papers and identity card  

2 Material Ext-B Mobile Handset 

 

                                                              
   Chief Judicial Magistrate, 

                                        Sonitpur: Tezpur 


